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Central adminisrative Tribunal
Principal Bench, Mew Oslhi

0.A.NO . 185/2002 %

M. Mo . 184 /2002

Hon’ble Shri Shanker Raju, Member{J)

Wednesday, this the 5th day of June, 2Z00%

Smt. Lawxmi Dewvi

w/o Sh. Rajindsr Singh

rfo 5759144, Laxml Bail Magar
Mini HMarket '
LD Camp.

Maw Dalhi.

Smt. Moorty Oewil

Wwio Sh. Chatter 3ingh

Ao 885, RUKLPuram Sector-1

Maw Delhi. .o Bpplicants

(By advocate: Shri Yogesh Sharma)
Vs,
Union of India through the

Seoretary
Ministry of Home affairs

T Gowvt. of India

Meaw Dalhi.

The Dirsctor General
BSF Head Quarter

CGE0 Complex

Lodhi Road

New Delhi .

The Joint asstt. Director (admn-II1)

B3F Hsad Quarter '

CED Complex

Lodhil Road

Mew Delhi. .. Respondents

(By Advocate: Shri Dhava, proxy of 3hri arun Bhardwai)

O.ROE R (Oral)

By Shanker Raju, M{OI¥:

In wiew of the statement madse by the lesarned
proxy  counsel For the respondants that the grievance
of  the-applicants has been redressed but they are not
in possession of the orders passed in  this regard.
Learned  counsel for applicants stated that as  the
grievance of the gpplicants has'be@n radressed by the

responcants themselwes, the 02 has become Iinfructuous.
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2z In this wiew of the mather, the Of
dismissed has having become infructuous with 11
to the applicants to assail their surviving grieva
if anv. In accordancs with law.
Re
(Zhanker Rajul
Pembair (J)
Jrac/



